
REGIONAL OFFICE, U.P. POLLUTION CONTROL BOARD, NOIDA

57/ L-137/2 fHi o8 ~o- 2o22
To,

The Registrar,
The National Green Tribunal,

Principal Bench,
New Dellhi

E-mail-judicial-ngt@gov.in

Supplementary Report in compliance of the order passed by Hon'ble

National Green Tribunal, New Delhi in Original Application No. 245/2021
Sub:

Vineet Sinha Vs. Union of India & Ors.

Sir.

That in compliance of the order dated passed by the Hon'ble National Green

Tribunal, New Delhi in Original application No. 245/2021 Vineet Sinha Vs. Union of

India & Ors. The supplementary report is annexed herewith and forwarded to you with

the request that the same may be placed before the Hon'ble Tribunal.

Therefore the supplementary report is attached herewith for kind persual and

necessary action please.

Yours Sincerely

(Praveen Kumar)
Regional Office

Copy to
1. Member Secretary, U.P. Pollution Control Board, Lucknow for information.
2. Shri Pradeep Misra, Advocate, Hon'ble Supreme Court/ NGT, New Delhi for persual

and necessary action please.
3. Law Officer-l, U.P. Pollution Control Board, Lucknow for information.

Regional Officer
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SUPPLEMENTARY REPORT

IN

ORIGINAL APPLICATION NO. 245/2021

VINEET SINHA

VS

UNION OF INDIA & ORS.



Supplementary report in the matter 0A No. 245/2021 Vineet Sinha Vs.

Union of India & Ors. pending before Hon'ble National Green Tribunal,

New Delhi.

1- In above noted 0riginal application UP Pollution Control Board has

imposed Environmental Compensation of Five percent of the project

cost as Rs. 7,46,54,000/- (Rupees Seven Crore Forty Six Lac Fifty Four

Thousand only) against the Project Proponent. Copy of the letter is

annexed.

2- The project proponent applied of Consent to Operate under section

25/26 of Water (Prevention & Control of Pollution) Act, 1974 (as

amended) & under section 21/22 of Air (Prevention & Control of

Pollution) Act, 1981 (as amended) through online portal on date-

10-02-2022. The application was processed by U.P. Pollution Control

Board and it was rejected on merit due to non-compliance on date-

03-06-2022 through online portal.

Regional Officer
U.P. Pollution Control Board,

Dated-08-08-2022

Noida
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UTTAR PRADESH POLLUTION CONTROL BOARD

/-1/T/ 1575/afevuty efau /2022 Date ,bani ************

HTE O-toyao-02/. HaEr-77,

fs yTee TOfero)TE

as RyRuuAT AterUT 3Hozo A- 245/ 2021 feiT T (VT) TT

3HT fAi7 01.02.2022 TT T AA
"Thus, there is clear violation of the condition of Environment Clearance as

against G+18 floors, G+19 Floors were constructed by the project proponent.
Hence for violation of terms and condition of Environment Clearance, Hon'ble

NGT may direct project proponent to pay Environment Compensation as per order of
the Hon'ble Supreme Court in Goel Ganga Developers India Private Limited Versus
Union of India reported in (2018) 18SSC257..."

faE TO T TYTOT TyrIT ET ZTE TrT TT TTTri (2018 SCC257
yfT 3T 37 URTTUT TTT 5 ufHTT Yateruira afAgi 3efda faT

farer yus yieri gTofO), FIE TO toy0-02/T, HTTR-77, IYST iTTE TTR

T.C-12V, Vibhuti Khand, Gumti Nagar,
Lucknow : 226010
Phone
Fax

TT- 226 010

0522-2720828, 2720831,
0522-2720828, 2720831
0522-2720764, 2720676
:info@uppcb.com

0522-2720764, 2720676
-A info@uppcb.com

email
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faE TRUT7T TT T 5 uATCT Y 7.4654/- (B0 T I fUreiT

THgE TR favE yRutuT TT I 5 HRTT (149308541X5 yTATT) FPtq

&HTVYFRI E- UBINOS70150 15 fm 3T TAT 7VTAT GTYI
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